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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. E/1116/2011-EX{DB]}
(Arising out of Order-in-Appeal Neo. 13-ChE/Appeal/Noida/2011 dated

23/01/2011 passed by Commissioner of Central Excise & Customs
{Appeals), Noida)

M/s HBD Packaging Pvt. Ltd. Appellant
Vs,

Commissioner of Central Excise, Noida Respondent
Appearance:

Ms, Natasha Sarkar, Advocate &

Shri Atul Gupta, Advocate, - for Appellant
Shri Pawan Kumar Singh, Superintendent (AR}, for Respondent
CORAM:

Hon'ble Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G, Shakkarwar, Meniber (Technical)

Nate of TTearing & Date of Decision

FINAL ORDERNO. F 141 &lzeld ...

. . i S e
Per: Anil G. Sakkarwar R “-*'mc:m:wm"f’““'

The present appeal is arising out of Order-in-Appeal No.
13-CE/Appeal/Noida/2011 dated 23/01/2011 passed by
Commissioner of Central Excise & Customs {Appeals), Noida,

2. The brief facts of the case are that the appellants were o
engaged in the manufacture of various products of paper and
paper board falling under Chapter 48 & 49 of first Schedule
to Central Excise Tariff Act, 1985. The goods covered by the
present proceedings are printed board/sheets having Cutting

mark on the plain board as per the requirement/design of
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their customers for the manufacture of carton/boxes. It
appeared to Revenue (hat printing on board/sheets as
required by the customers on the board/sheets amounts to
manufacture, Therefore, a Show Cause Notice was issued to
the appellant on 08/09/2009 which was confirmed through
Order-in-Original No. 44/ Assistant Commissioner/N~IV/20IO
dated 30/09/2010, wherein it was held that such printing of
board/sheets amounted to manufacture. Further, the
demand of Rs.2,88,335/- was confirmed. Aggrieved by the
said  order appellant preferred  the appeal before
Comimissioner (Appeals}. The 1d. Commissioner (Appeals)
decided the appeal through impugned Order-in-Appeal No,
| 13-CE/Appeal/Noida/2011 dated 23/01/2011. The id.
Comumissioner (Appeals) rejected the said appeal filed by the
appellant. Being aggrieved by the said order, the appellant
preferred appeal before this Tribunal.

3. Heard the Id. Counsel for the appellant, who has
submitted that the issue is no more res-integra ancll the same
has been decici:‘e?d in their own case by this Tribunal through
Final Order No. A/T25/2012-EX[BR] dated 26/06/2012 in
Appeal No. 4023/2010 reported at 2012 (284) E.L.T. 727 {Tri.
— Delhi).

4. Heard the ld. A. R. for Revenue who agreed that the
issue is settled through said Final Order dated 26/06/2012.
5. Having considered the rival contentions and on perusal

of the said Final Order dated 26/06/2012 and the mmpugned

A



sk

Ex. Appeal No. 1116711

Order-in-Appeal dated 23/01/2011, we find that the issue is
covered by the said Final Order dated 26/06/2012. We also
find that this Tribunal through said Final Order dated
26/06/2012 had held that the process of printing and
varnish/plastic coating of plain paper board by the appellants
does not amount to manufacture and no duty is chargeable
on the same. Following the said decision of this Tribunal, we
allow the appeal by setting aside the impugned
Order-in-Appeal dated 23/01/2011. As & conseciuence, the
said Order-in-Criginal dated 30/09/2010 does not survive in

law. The appellant shall be entitled for consequential relief, as

per law.

(Dictated & Pronocunced in Court)
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